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O.A.No./712/2°
T.AT No.
DATE OF DECISION
Petitioner
Advocate for the Petitioner(s)
Versus ‘
_ Respondent
Advocate for the Respondent(s) ‘
CORAM :

The Hon’ble Mr. .7

The Hon’ble Mr.

1. Whether Reporters of local papers may be allowed to see the Judgement ¢ L
2. To be referred to the Reporter or not ? *

3. Whether their Lordships wish to see the fair copy of the Judgement <

4. Whether it needs to be circulated to other Benches of the Tribunal ?
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slicant praving that he be civen his due

0
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place in the impugned order dated 2rd

1288 as per his position in the seniority list

Pa.2000- 3200 (2 /P ) 4in the vacancies as

assessed by the respondent ne.2's letter

in the alternative to

should not £x¥% fin@lise,
the proceedings of the selection for the nost

ordern/orcluﬂing

who are due

2. The respondents have filed detailed

reply disputing the averments made in the
annlication,

¥ The applicant has filed the
rejoinder.

A At the time of hearing of this
application, we asked the learned counsel for

yplicant as to whether this matter can he

th April, 1987 ‘Annexure A/1

and to be called at the selection for the post

of 07T scale 2000-2200 in the vacancies as

assessed vide respondent no.2's letter dated
Do 7 e
3rd Dctober, 1928 vide tnnexure A/2. The learnsad
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advocate for the applicant submitted that such

directions may be given to the respondent no.2.

&

1

e also added that the applicant has retirec

on 31st "ay,1901 and therefore, if the applicant
is held eligible to bhe called at the selection
for the post of £TI in the vacancy assassed at

October,1288 then the
resnondent no.2 also’'should consider gxixx giving
the applicant on that basis the provisional

promotion and consequential benefits.

S l.earned advocate for the ap
submitted that as per Annexure A/1 dated 1/12/1988
annexed with M,A,/363/62.the employees named in [t

P oeviel *kxvc, -LQ,Q,N\. Covni el o) {«L m bWW hew owve ™%
& provisional basis and the applicant be considered

accordingly. Learned counsel for the respondents

rection mav be

U

Lade
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given to the respondent no.2 for considering the

elizibility of the applicant for his selection
for the post of OTI.
6. After, hearing the learnaed

counsel for the applicant and respondents and
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this matter finally by giving the appropriate

directions to respondent no.2 as under.

~I
.

The respondent no.2 is directed to

consider whether the applicant 1

0

eligible for
or the post of CTT in the vacancies
as assessed vide respondent no.2's letter dated

2rd Nctober,1988 Annexure A/2 or in the alternate

whether he is entitled to be considered in the

selection in the general categery in the order

LAz
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nf senioritv. TIn case, the respondent no.2

hoj

comes to the conclusioen that the applicant

- ~ [S S

for selection

in the general catecery in order off seniority

he may further then consider whether the

Jaud
h

applicant is f£fx fit for the promotion and
- slate
3

the ressondent no.?2 & include the appli-
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me in the panel along wi the persons
I . ; [

whose names are included in Annexure A/1 dated

w
.,and thgn & congider the

nromotion of the applicant on the day on

which any of his fjuniorse mentioned in this

Annexure A/ he

ot

was promoterd on that basis. As

respondent no.2 may also consider and decide

as to what benefits on this deened
"™ ‘o

nt was entitled in respect of pay

the apuvlics
. &l T

o]

and allowances and consequential benefits. If
the applicant is aggrieved by the ultimate

ent no.2, in this connention’

Ly

he is at %kibkkx liberty to approach the Tribdunal
accordinsg¥y to law. Them resvpondeant no.2? shall
fiecide the points directed to him, according to
rules,applicahle to the applicant at the relevant

time., within the period of £ months

from the receipt of this order. The M,A./363/92




